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BUaspur, this the 24th day of September, 2 003

iiati'ble Shri Justice V«S i^garwaiyChaiJiaaa .
Hon'ble Si^i Anand Kumar Bhatt,Maiaistrative Mentoer

Hagina Bandey, ^ed ̂ out 56
S/o Shri a«S#iandey, loken No»146,
Tec^iciaa Grade-]^Marshalling Yard,
South Basmem Ra^way, Bhilai, appLELMtt
District-Durg (GG) -

(By Ibdvocate • Shri M,K«Verina|
Varsus

1, Union of mdia,Through the Q^irman,
Railway Board, New Delhi*

2. General Manager, South BaPtern Railway,
Garden Reach Road, Calcutta-3 •

3* Divisional Railway Manager, South Bastem
Railway, BUaspur.

4* Divisional Blectricai Bngineer(TRS),
- aBK«DE«rs

Advocate «>• Shri M*N*Banerji)

^ R D s R (Oral)

Jt^stice V*SJbaaarwal -

The present petition has been filed by Nagina fendey
against the order imposing a penalty of reduction of pay
of the applicant from Rs*5375/» to Rs*5250/- per month for
a period of three mcmths without cumulative^ effect*
2, It appears from the pleading of the parties that
an engine of the RaUways had derailed* There was a
Joint report of Senior Supervisors that the derailment
was because of sharp burrs on the wheel flange*
According to the respondents, it was the Aity of

Contd**.2/-



rkv.

II 2 St

the applicant to o^ure that such a major defect was

brought to the notice of the Section Foreman personally.

3. XXirlng the course of submission our attention

was drawn towards the reply submitted to the Assistant

filectrlcal finglneer by the applicant on 25.3.2000 pointing

out certain facts. The learned counsel also referred

to Annexure«A-6 In which he had appealed to the Senior

Divisional filectrlcal finglneer that he has brought the

facts^ln his report dated 3.3.1998. It appears t}»t

the appellate authority has not considered the same.

once the fact Is a matter of record^ It would be appropriate

In the fitness of things that the appellate authority

should consider the facts so alleged from the record and

pass appropriate orders. Resultantly without dwelling

Into other contentions or the merits of the case, we quash

the order passed by the appellate authority . Senior
Central

Divisional filectrlcal finglneer,South Basten^Rallw^ with

a direction to consider an the relevant facts and

pass an appropriate order preferably within three months

from today. The OJW. is disposed of.

yy-
(Anand Kumar Bhatt) (V.S«hggarwai)
Adnlnlstratlve Member Ct^lrman
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